GENTRAL ~ ADMINISTRANVE TRIBUNAL
PRING IPAL BENCH N/IELHI \/D

" OeAeNe 1 280/1988 -

New Delhi this the 9th Day of Nevember, 1993

The Hon'ble Mr;N;V.Krishnan, V.C(A)
The Hon'ble Mr,B,S. Hegde, Member(J)

Raghubar
Wrking ;s Loce Cleaner at
Northern Railway Rewari,

Distt Mohinderagrh,
: ése Jpplicant

(By Advocate Sh,V.P.Sharma)

Versus ,

le Union of India thosugh the
Genersl Manager,NerthemnRailway,
Baroda House,New Delhi

- 2 The Divisional Railway Manager,

Northem Railway, Bikaner
3¢ Tae Loco Foreman, |
Northern Railway,Bewari -
o «+s Hespondents

(By Advocate Sh,P.S.Mchendru )
O RDE R (ORAL)
(Hen'ble Sh, N.V.Krishnan, Vice Chairman(A))

The applicant was engaged as casual 1labour

in the Allshabad Division on 24,6,73 and he was granted

‘temperary status wie.f. June, 1974, He worked in the

Allahabad Divisien as casual labour upte 1977, He was

thereafter screened and posted as Gangman under L.O.W.

~

Allshabad wee,fd 25-10-1977¢

-

2, .. . Vhile s, he was transferr=d te Bikaner -

., DiVision as Gangman vhere he worked till March, 19794

-,

: _«:.‘i"ﬁe reafter, the appl ic ant's c étégg;? was.C hanged frem the .

T



- Om \(
post of Gangman to I-gco CQleaner in pursuance of
Annexure A-12 letter dated 20,3,79 of the Assistant

Personal Officer, Bikaner and he was posted in the

office of the Léco Foreman, Northern Railway, Rewari
we eifs 24413,79, The spplicant' s contention is that
his services sheet had not been completed and hence

he has not been assigned any seniority in the panel

of Lece Clegners in the Bikgner Division.

3 The applicant has,therefore, prayed for the

following reliefss=

®  3) That the gpplicant joined the Railway department
; "iIn the year 1973 en 24.6,73 in Allaha ad Divn,
and worked there upte 19773 The applicant was
given CGPS gcale in the ye ar 1974 after this
the applicsnt was further transferred to I.O.W,
Allzhabad in Bikaner Division on 25,10.77 and
. since then the applicsnit has been working in
Bikener Divisien continueusly and without any
break in service, The gpplicant changed his
category’ from gangman te cleaner w,e.fs 20.3.79

Annexure A=12) and hence as per . Railway Board
olicy dated 62681 the applitant is entitied

sen iority and

b That it is the duty of the respendents to .k‘eep
th vyice regor h i . d
an$ g?fr%t durgggdgomghg %pgf%:lfa%%“é‘a:‘x‘ﬂ% bgtes
harmed, The spplicant made burden of appeal/
representationéreminder for the completion of
service isheet but ne effect. :

c) That the applicant name has been ignored in
the seniority list for the reasons best known
to the respondent and hence the agplicant is
entitled for inclusion his name in the seniority
list of Loco Gleezner,® f

4,  BRespondents have filed a reply, It is stated that
applifan‘c was transferred from the Gsngman to Lece Clezner
en hils own request on bottom seniohrity -as per notice of
the then A.P.O-. II, It agppears that his name was not
inélngded, inadver’cantiy, %n_the senié.rity list of Leco

clearner issued en 22,7.82: His name since been included



-3 | \4/
fin“th'e senio.rit}lf‘list of Loco Clegner issued on '
12.9.89(MnAexure'R—2) and his name finds plsce at
| 'sgljial &0.518.1 |
5 mqaéndents h’ave not given any substantial
reply\ aﬁout alllegation made in the o-;A‘— that se.rvi,-Gé
sheet has nét been.prepared;l -

64 We have heard the learned counsel for both

the parties and perused the records, Leamed counsel
for the applicant admits that his name is- included

/
in the seniority list of Loco Claaner issued by the

responden'ts'vide anne xure A-B-2, The applicant does

not have any grievance in this regard.

7, . Learned counsel for the applicant contends that

it is neéessary ’r;hat service particulars of the

applic ant as a casual labour having temporay status
should be fullAy mentioned in the serviqe record bec guse
it would be relevant at the time of sanctioning

pension,

8. Le arned counsel fo\:r the responder-lts states that
the seniority liét in so 'fa’r as the éppl:'i:anf is
qéncefned must have beevn prepared only on the basis
of service éheet. He also draws our attentien +teo the
Amexure Rel dated 20-3-79 which gives the service

=part:i.culau:‘s of the applicants It is, however, not clear
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whether these are mentioned in the srvice book,

9, In the circumstances, we are of the view that

this O.As can be disposed of finally granting.

N

permission te the applicant, if he s desires

to examine the eervice book in the office of
Divisional Railvay Manager(Office of the IInd

. | y
resperi/dent) Bikaner, In case he present himselfs

befere the Ilnd respondent, the letter is directed
UZ, — -
/72

to showyservice record to the applicant for his
satisfsction, It is oepen te him te resort te

legal remedies -if he has a grievance,

10, ,Agc@iifding]_y OA is disposed of with the

above direction,

/%A'%L'. o C/N ,,}’}

(B,s, Hegde (N.V, Krlshnan)

Membe r(J) - Vice Chairman(A)
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